
Post-Open Offer Reoort under Reoulation 27 {7) of SEBI lSubstantial Acquisition ot Shares and
Takeove6) Reoulalions. 20'l t

POST OPEN OFFER REPORT

IN RESPECT OF OPEN OFFER MADE BY MR. BHAGWANJI NARSI PATEL AND MR. UTKARSH ANIL
GOYAL. TTHE ACQUIRERS) TO ACQUIRE SHARES OF CHANKYA INVESTMENTS LIMITED

A. A. Names of the parties involved

1 .
2 .
3 .

Target Company (TC)
Acquirer(s)

Chankya Investments Limited

I Due dates as specified
in the SAST Regulations

First Overseas Capital Limited
Cameo Corpo€te Services Limiled

Persons acting in conced with Acquirers lvlr. Bhagwanjj Narsi Palel and [,Ir. Utkarsh Anil
(PAC(S)) coyal ('the Acquircrs')

4. Manager to the Open Offer
5. Registrar to the Open Offef

A. B. Details of the ofter

Whelher conditional offer
Whether voluntary off er
Whether competing offer

A. C. Activity Schedule

No
N O
N O

Sr. No. Activity Actual Oates"

22.09.2015
30.09.2015

08 .10 .2015

08.10.20'15

25.02.2016
08.03.2016

N.A.

10 .03 .2016

14 .03 .2016

'15.03.2016

30.03.2016
13.04.2016

1. Date of the public announcement (PA)
2. Dale of publication of the Detailed Public

Statement (DPS)
3. Date of filing of drati letter of offer (LOF) with

SEBI
4. Date of sending a copy of the draft LOF to

the TC and the concerned stock exchanges
(SE)

5. Date of receipt of SEBI comments
. 6 Date of dispatch of LOF to the sharcholders /

custodian in case of Depositary Receipts
7. Dates of price revisions / offer

revisions (if any)
8. Date of publication of recommendation by

the independent directors of the TC
9. Date of issuing the offer opening 14.03.2016

advertisement
10. Date of commencement of the tende ng

penod
11. Date of expiry ofthe lendering period
12 Date of making payments to shareholders /

.An'r^ ^f raia.lc.i ch.rac

" There were no delays beyond the due dates as specified in the SEBI (SAST) Regulations.
A. O. Details of the payment consideration in the open ofler

22.09.2015
30.09.2015

08 10 .2015

08.'10.2015

30.10 .2015
08.03.2016

N.A.

'10.03.2016

15.03 .2016

30.03.2016
18.04.2016

Sl. No. ltem
1. 1 Offer Price for fully paid shares of TC (Rs. per share)

(Value in Rs Lakhs)
Details

Rs -  11 .50



I
Offe. Prlcg for parfly paid shares ofTC, if any :

. . Nature of the security (shares or debt or convertibles). . Name ofthe company whose securities have been
offered

. . Salient features df lhe securitu
b. Sw;p Ratio (ratio indicating the num6er of securities of the

ofteree company vis-a-vis shares of TC)

Dgtails of market price ofthe shares ot TC

' 315*",**J.*n.,3:l3',loil2,00p00

TEding day prior to the pA date 21.O9.2015

N.A,

5.98

Mode ofpayment ot con-iOerationlcaitr or snares-oT Cash
secured listed debt instruments or convertible debt securities
or coqtq!!q!i9tL

It mode of payment ls otheJ than cash, i.e, through sharos / debt or convertibloa:

Detallg of offered security N.A.

N,A,

toqtoutstanoino sn,ales oi@ted on BsE Limited
1n::!.y,,Y:lT::9Jl,gS^ej_9o.T?1lI a-le n9t f.equenfly traded within the meaning of exptanarion provided
:ll:9"1:tiT,rlil-gf_tl: s-E?l !9Asl Resuration; on 6se. rr,," nnnuirt"Jiiaol"nj turnover or ne equitysnares raoeo duing the twetve calendgr months preceding September, 2015, th; month in which dffelwas triggered, in terms ofSEB| (SAST) Regutations, 2011 is;s b;towl

0. 2 Details of Market price of the shares of Chankya lnvestments Limited on the aforesaid StockExchange in the following format:

Sr.
No.

i on the date of pA

a , )
I On the date of commencement ofthe tendering period.

a.
On the date of expiry ofthe tendering period

22.09.2015

,is.03.2016

' Not Traded

Not Traded

Not Traded30.03.2016

Not Traded

Offer Size (no. of shares x offer price per share)

trffi
1 0  d afrer the last date of the 10.04.2016



Average marker prrce during the tendenng period (yiz
Average of the volume weighted matket pices for all
the days)

From 15.03.2016 to
30.03.2016

Not Traded

1 .

Name_of
Bank

. For Secudties

(ln case escrow consists of BG or
securities, at least 1 % consideration is
to be deposited in cash; the same may
be indicated separately.)

Cash

Details of escrow arrangements

Details of creation of Escrow account, as under

Esctow account 28.09.2015 5.20

Date(s) of creation Amount (Rs Lakhs) Form of esc.ow account (Cash or
Bank guarantee (BG) or Securit ies).

Additional Amount of Rs. 0.78 Lacs deposited on 29th Februray 2016 hence comprising totat escrow deposit to

i. 2. For such pad ofescrow account, which is in the form ofcash, give following details :

i. i. Name of the Scheduled Commercial Bank where cash is deposited: Induslnd Bank Limited, premlses
No. 61, Sonawala Building, Mumbai Samachar Marg, Fort, N4umbai400 001

ii. ji. Indicate when, how and for what purpose the amount deposiled in escrow account was released, as
under

Release of escrow account
Date

04.04.2016

N,A.

Amount (Rs Lakhs)
Purpoae
Transfer to Special Escrow
Account, if any
Amount released to Acquirer

Upon withdrawal of Offer
Any othe. purpose (to be

clearly specified)'

5.52

N,A.

Other entities on forfeiture
'Apaftftom closure, balance amount is lying in Esctow Account.

3. For such pad of Escrow which consists of Bank Guarantee (BG) / Deposit of Seclrities, provide the
following details -NOT APPLIABLE

Fo. Bank Guarantee
Amount of Bank Date of
Guarantee cfeation/ Validity period

of Bankrevalidation of bualanIee
. guarantee

NOT APPLIABLE

Date of Release Purpose of
i fapplicable release

Name of
company

security is
deposited

Type of
secunty

Margin
considefed
while
depositing the

Date of
Release if
applicable

Purpose
of release

securities

NOT APPLIABLE



G. Dotails of response to the open offer

Sharos proposed to Shares tendercd,
be

Respons Shares acceptgd.** Shares tejected

acquired

% to total diluted
share capital of

o t ' .

level ( no
ot
times)
No % w.r.t

(A)
No. o/o w.r

( c )

f. F. s.

No

92.310k

1 c ) / ( A )

e . E

Note: "- All the sharcs of Target Company arc fully-paid up sharcs and there are
shares with differentialvoting rights or any other category.

a. H. Payment of Conside,ation

a. A.

s2,000

Due date for paying
considelation to shareholders

whose shares have been
accepted
18 .04 .2016

Mode of paying lhe
consideration

Physical mode

26% 48,000

ACtual date of payment of
consideration

0.9231 48,000 100

no partly paid up shares, no

Reasons foJ delay beyond
the due

date

13 .04 .2016 N,A.

Details of special escrow account where it has been crcated for the purpose of payment to
shareholders. Name of the concerned Bank.

Name ofthe concerned Bank: InduslndBank Limited, Premises No. 61, Sonawala Building,
Mumbai Samachar l \rarg, Fort, [4umbai400 001

Details of the manner in which consideration (where consideration has been paid in cash), has
been pard to shareholders whose shares have been accepted:

No. of
Shareholders

Amount of
consideration (Rs lakhs)

5.52Electronic mode Through BSE 5
Cleafing system by Buyer Broker

a. t. Prc and post offer Shareholding of ths Acquirer / PAC in TC

Sr. Shareholding of acquirer and PAcs No of shares
No.

a. Shareholdrng before PA

% oftotalshare
capital of TC as on

closure of tendering
period'

a. Sharcs acquired by way of an agreement, if
applicable

Shares Ecquircd after the PA but before 3
business days prior to commencement of
tendering pe od.
- Th.ough market purchases
- Through negotiated deals/ off ma*et

55,400 27.70

NilN i l

oeals
a. Shares acquired in the open offer 48,000 24.00



a. Shares acquired during exempted 21 dayStrares acquiiea during ;xempted 21 dat Nn Nil
period after offer (if applicable)per|od aner oner {tt appttcabte)

post - otter sharehotdhS 1,03,400 51 70

J. Givo fu her details, as undeJ, regarding the acquisitions mentioneat al points 3 of the above
table -

1
. Name(s) of the entity who acquircd the shares

2 Whether disclosure about the above entity(s) was given in the
. LOF as eitherAcquirer or PAC.

3
. No of shares acquired per entity

4
. Purchase price per share

Mr. Bhagwanji Narsi Pateland
Mr. Utkarsh AnilGoyal

5

6 l

7

Yes as the Acquirers

24000 & 24000 Equity Shares

Rs. 11.50 Per Share

Acquired in the Open Offer

'13.04.2016

lvode of acquisition

Date of acquisition

Name ofthe Seller in case identifiable
Shareholders who have
tendered in the Open Offer

Pre an.l post ofter Shareholding Patte.n ofthe Target Company

Shareholding in a TC
Prc- offetClass ol entities

a. Acquireas
- PACS

a. Erstwhile

%'
51.70

Nil

N.A.

48.30

Promoters 55,400 27.70

a. Other Public Shareholders '144600 72.30 96,600



TOTAL 100.00 L 2.00.000 100.00

a. L. Detalls ot Public Sharholding in TC

a. t. Othor |ll€vant Infomatlon, |l anyINONE

Date:18.04.2016
Place: lrumbal

a. Indicate t|e minimum public shareholding
the TC is required to maintain icr
continuous listino

50,000 25.00

a. Indicate the actual public shareholding and
if it has fallen below the minimum public
shareholding limit, delineate the fudher
step€ which will taken in accordance with
the disclosures oiven in the LOF

96,600 48.30

SatlEh Shoth


